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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Original Application No. 173/2023
In the matter of
Shallabjit Singh

..... Applicant

V/s

State of Punjab and Others

....... Respondent

Written Submissions/Brief note on behalf of Punjab Pollution

Control Board in compliance of order dated 15.05.2024.

RESPECTFULLY SHOWETH

1. That the Punjab Pollution Control Board had filed a written reply in
the above-mentioned case before the Hon’ble Tribunal through email
on 08.05.2024. The matter was listed on 15.05.2024, wherein, the
reply submitted by the Punjab Pollution Control Board was considered
by the Hon’ble Tribunal. Now, a brief written submissions are being
filed in-continuation to the earlier reply dated 08.05.2024 of the
Punjab Pollution Control Board incompliance of order dated

15.05.2024.
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2. Thatthe industry namely M/s Nectar Lifesciences Limited, Unit-II was
granted consent to operate under the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act,
1981 on 01.12.2023 for 2 months upto 31.01.2024. Before the expiry
of the consents, the industry applied for renewal of consents on
18.01.2024 through online system but the applications were returned
on 24.01.2024 being incomplete. However, the Industry failed to
resubmit the applications for renewal of consents to operate, before

expiry of the validity of ‘consent to operate’, i.e. on 31.01.2024.

3. Accordingly,vide letter no. 576 dated 08.02.2024, the industry was
issued notice for violation of various provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981, due to the fact that the industry had
failed to apply for renewal of the consents and was operating its unit
without having valid ‘consent to operate’ under the said Acts. The said
notice was issued to the industry, with the directions to apply for
renewal of ‘consent to operate’ under the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,
1981, within 07 days, failing which further action shall be initiated
against the industrial unit. A copy of the said notice bearing no. 576

dated 08.02.2024 is enclosed herewith as Annexure-A.

4. Thereupon, the industry had applied for renewal of consents through
online system on 14.02.2024. As, the industry was found not

complying with the provisions of Water (Prevention & Control of

2



Pollution) Act, 1974 and Air (Prevention &Control of Pollution) Act,
1981, during earlier visit carried out on 06.01.2024 & 02.02.2024,the
industry was issued show cause notice vide letter no.12726 dated
15.03.2024 for refusal of grant of ‘consent to operate’ under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981,alongwith an opportunity of personal
hearing before the Chairman of the Board. A copy of the said notice

no.12726 dated 15.03.2024, wherein, non-compliances have been
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mentioned is enclosed herewith as Annexure-B.

Further it is submitted that in the hearing held on 01.04.2024, the

Competent Authority of the Board decided as under:

1)

2)

3)

4)

Directions u/s 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 shall be issued that the industry shall not operate
boiler of capacity 25 TPH without providing stack of adequate
height alongwith sample collection facility wunder any
circumstances and without obtaining prior permission from the
Board.

The compliance report submitted by the industry be given to the
Committee already constituted by the Board to examine the
compliances made by the industry.

The Committee shall submit the report within 3-days to the

Competent Authority of the Board alongwith recommendations.

On the receipt of the report from the Committee, renewal of

consent to operate applied by the industry under the Water
3
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(Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 will be decided on

merits.

The proceedings of the personal hearing held on 01.04.2024 were
issued and conveyed to the industry vide letter no. 191 dated
10.04.2024 and the copy of letter dated 10.04.2024 is enclosed

herewithasAnnexure-C.A copy of the directions issued by the Board

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 in
compliance to decision no. 01 of the hearing held on 01.04.2024 is

enclosed herewith as Annexure-D.

. That in compliance todecision no. 2 & 3 of the hearing held on
01.04.2024, the committee of officers constituted by the Board visited
the site of the industry M/s Nectar Lifesciences (P) Ltd, Derabassi on
20.03.2024 and carried out ground water sampling (in and around the
industry), sampling from upstream and downstream of adjoining
Haibatpur drain, complete monitoring of ETP inlet, RO permeate, MEE
feed, MEE condensate, MEE concentrateand after analysis of the
samples, the Committee of Officers submitted a comprehensive study
report along with relevant annexures vide letter no. 1460 dated
10.04.2024 to the Member Secretary of the Board. A copy of the said
report has already been annexed as Annexure-D with the reply dated
08.05.2024 filed by the Board before the Hon’ble Tribunal through e-

mail dated 08.05.2024.
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7. That the said committee of officers had checked the records of
treatment of wastewater and utilization of treated wastewater (i.e. RO
Permeate) for last six months. With regard to the HTDS effluent, the
industry is generating the said effluent to the tune of around 260 KLD
on an average, which is being treated in Multi Effect Evaporator (MEE)
of capacity 350 KLD. The MEE condensate is being sent to ETP for
treatment alongwith LTDS effluent. As per the records maintained by
the industry and analyzed by the Committee of Offices, the quantity of
LTDS effluent being treatedby the industry in its ETP for the period of
September 2023 to February 2024 varies from 1044 KLD to 1070 KLD.
On an average, the industry was found to be utilizing around 742 KLD
of RO Permeateback as cooling tower makeup water. Around 30 KLD of
RO Permeate is being used onto land for plantation developed in an

area of around 04 acres inside the premises of the industrial unit.

8. That after the through monitoring of the industrial unit (water audit,
water flow chart, sample analysis report of ground water, discharge of
water, disposal of sludge, quality of ground water in and around the
industry), as explained herein above, the committee of officers has

given the following recommendations in its report dated 10.04.2024:

a) The industry shall operate its ETP and MEE regularly and
efficiently so as to achieve the all the desired standards laid
down by the Board all the times.

b) The industry shall not discharge treated/ untreated effluent

into Habitpur drain under any circumstances.
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c) The industry shall stop taking domestic effluent in the ETP to
install STP of adequate capacity within two months, so as to
reduce the pollution load on ETP, which also help to stop the
disposal of R.O permeate onto land for plantation.

d) The industry shall immediately empty HTDS effluent storage
tank within one month by sending the already accumulated
sludge to Nimbua in an environmentally sound manner by
adopting proper manifest system. The industry shall lift the
sludge of quantity 676 MT (approx.) to Nimbua within 15-
days

e) Based on the conclusion mentioned at Sr. no. 4 above, the
team felt that even at production capacity of 70%, the LTDS
effluent generation is 1056 KLD, which is well below the
capacity of ETP i.e. 1500 KLD and HTDS effluent generation
is 260.48 KLD, which is well below the capacity of MEE i.e.
350 KLD. Thus, the team is of the opinion that the industry
can be operated at a production capacity of 75% of its
existing capacity keeping in view the variation of above
mentionedquantities due to change in mix product, cleaning

in process (CIP) procedures etc.

The above recommendations have already been mentioned in the

reply dated 08.05.2024 of the Board.

9. That considering the report given by the team of officers (vide letter no.
1460 dated 10.04.2024), it was decided by the Board to grant

6
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consentsto operate to the industrial unit under the provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act, 1981 at 75% of its installed capacity.
Accordingly, the industrial unit M/s Nectar Lifesciences Unit-2, Village
Haibatpur, Derabassi, has been granted consents to operate at 75% of
its installed capacity by the Punjab Pollution Control Board under the
Water (Prevention and Control of Pollution) Act, 1974 vide letter no.
CTOW/Renewal/SAS/2024 /24871524 dated 02/05/2024 and under
the Air (Prevention and Control of Pollution) Act, 1981, vide letter no.
CTOA/Renewal /SAS/2024 /24871451 dated 02/05/2024, both valid
upto 30/09/2024, subject to certain conditions including the
conditions recommended by the committee of officers in its report. A
copy of consent to operate granted under the Water (Prevention and
Control of Pollution) Act, 1974 is enclosed as Annexure-Eand a copy of
consent to operate granted under Air (Prevention and Control of

Pollution) Act, 1981 is enclosed as Annexure-F.

10.That the Punjab Pollution Control Board is monitoring the functioning
of the industrial unit for compliance of the environmental norms at
regular intervals. As and when the industry is found violating the
provisions of the environmental norms, appropriate action against the
industrial unit is taken in accordance with the Law. It is pertinent to
mention here that during the hearing of the case on 17.11.2023, the
Punjab Pollution Control Board had encashedthe bank guarantee
amounting to Rs. 15 lakhs of the industry for violation of the

environmental norms and further directions were issued for
7
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submission of bank guarantee of Rs. 25 lakhs. The industry has
submitted a new bank guarantee amounting to Rs. 25 lakhs as an
assurance to comply with the environmental laws. Production capacity
of the unit was also reduced by 25% and the industry was directed to

operate at 75% capacity vide directions issued on 04.01.2024.

.That the Punjab Pollution Control Board will abide by the directions

issued by the Hon'ble Tribunal in letter and spirit and will also keep a
vigil upon functioning of the industrial unit for compliance of the
environmental norms. In case any violation is observed, the Board will
take appropriate action against the industrial unit is accordance with

the Law.

Filed through

Richa Kapoor

Advocate
Date: 16.05.2024

Counsel for PPCB
New Delhi
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To
Nfectar Lifesciences Ltd.(Unit-2)
Vl“age Saidpura, )
Dera Bassi.
Subject:  Violati )
) ation of various provisions of the Water (Prevention &

Control of Pollution) Act, 1974 and Air (Prevention & Control

of Pollution) Act, 1981.

Whereas, it is obligatory on the part of the industry to obtain the
consent of the Board to establish its unit, operation or process etc of its unit,
u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of
the Air (Prevention & Control of Pollution) Act, 1981.

And whereas, it is mandatory on the part of industry to install
proper and adequate pollution control devices so as to ensure that the various
pollutants in effluent / emissions to be discharged by its unit, conforms to the
effluent/emission standards as prescribed by the Board / Ministry of

Enviconment and Forests, New Delhi under the Environment (Protection) Act
1986.

And whereas, the Consent to Operate obtained by the industry
under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and

Air (Prevention & Control of Pollution) Act, 1981 have expired on 31.01.2024.

And whereas, the industry has failed to obtain renewal of Consent

to Operate under Water (Prevention & Control of Pollution) Act, 1974 and Air

(Prevention & Control of pPollution) Act, 1981, till date.

And whereas, the industry is operating without valid Consent to
under Water (Prevention & Control of Pollution) Act, 1974 and Air

Conturol of Pollution) Act, 1981 and is thus violating the

ntentionally and deliberately.

And whercas, it has now been proposed o initiate action against

Before taking action, it has been decided o afford an opportunity

ustry to immediately apply for renewal of consent to operate under

ions of Water (Prevention & Controi of Pollution) Act, 1974 and Air

| of Pollution) Act, 1981.
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REGIONAL OFFICE, PLOT NO., 55, PHASE-2, SAS NAGAR.
phone: 0172-5013300 E-mail :eenodal@yahoo.in  Web: Www.ppcb.punjah.qov.in
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As such, you are hereby asked 0 apply for renewal of consent to
Fgevate. o4 e Board under the provisions of Water (Prevention & Control of
mollution) Act, 1974 and Air (Prevention & Contrg] of Pollution) Act, 1981
WA S R e, 15 aE which, further action wil| pe initiated against

the industry without any further intimation.
o~ v >y

‘.".;«En z 'f“; i ’:,:«J.ﬂ
: Vironmental Engineer

N/

g3dt €e3<. Use 389 55,39 2, &Wﬁn}n
REGIONAL OFFICE, PLOT NO. 55, PHASE-2, SAS NAG
e " AR.
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M/s Nectar Lifesciences (P) (1d. (Unit-ln), % MERL L4 ) o
Vill. Saidpura st i I/ ) L,;,

Distt. SAS Nagar o* r/

Subject: Show cause notice for refusal of consent to operate granted under the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981,

Whereas, itis mandatory on the part of the indu<' 1y to obtain the consent 10 establish
(NOC) of the Board as required u/s 25 of the Water (Prevention & Zontrol of Pollution) Act, 1974 and
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, fo establishment of an industrial unit.
And whereas, it is mandatory on the part of the industry to obtain the consent of the
Board to operate an outlet/ plant as required u/s 25 of the Watcr (Prevention & Control of Pollution)
A, 1974 and u/s 21 of the Air {Prevention and Control of P! stion) Act, 1981 for discharge of
etfluent/ emissions arising from its premises
And whereas, it is also mandatory on the part of heindustry to install adequate and
appropriate effluent treatment facilities/ air poliution control devices, so as to ensire that the
concentration ot various pollutants in the effluent/ emission discharged from the industry is within the )
permissible imits prescribed by the Board.
And whereas, the industry was granted consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/SAS/2023/23777031 dated
01/12/2023 and under Air (Prevention & Control of Poliution)  Act, 1981 vide no.
CTOA/Renewal/SAS/2023/23772629 dated 01/12/2023, both having validity uptc 31/01/2024 for
procuction of Menthol Crystals @16 .6T/day, Menthol Flakes @ & 6T/day, Menthol hquid/powder
@lb.6i/oay, Cefixme Trihydrate @1.7867/day. Cefuroxime Axetil (Amorphous) @1 65 I/day,
Cefpovoxime Proxetil (Coated) @0.007 T/day, Cefpodoxime Proxetil @0.017/day, Cefditcren Pivoxil
@0.0035T/day, Cefdinir @0.057/day, Ceftriaxone Sodium (@0.84T/day, Cefotaxime Sodium
@0.47/day, Cefepime Injection @0.0577T/day, Cefuroxime sodium @0.02723T/day, Cephalothin
Sodium @0 05T/day, Cefazolin Sedium @0.00321T/day, Cefprozi @0.0005T/day, Cefoxitin Sodium
@0.0017/day, Ceftiofur @0.00003T/day Ceftaroline @0.000027/day, Metformin HCL @(.077/day,
Cefcapine Pivoxil @0.00002T/day, Sodium Carbonate @0.00/7/day, L-Arginine @0 0027/day,
Ceftazime Pentahydrate @0.015T/day, Ceftibutene Hydrate @0.027/day and Cefotium HCL
@0 015T/day subject to the conditions mentioned therein.
And whereas, the industry was issued notice for 33-A of the under the Water
{Prevention & Controi of Pollution) Act, 1974 and 31-A of the Air (Prevention & Control of Pollution)
Act, 1981, along with an opportunity of personal hearing before the Chairman of the Board on
01.02.2023. After hearing, it was decided as under:
1 favironmental Engineer, Punjab Pollution Control Board. Regional Office, SAS Nagar shall
immediately encash bank guarantee ameunting to Rs. 10 0 lakhs which 15 already deposited
with the Board by the industry as an assurance and send the report thereafter

7. The industry shall submit @ new bank guarantee amounting to Rs. 10.0 lakhs as an assurance
to comply eavironmental laws all the times.
3. The industry shall get the re-verification of premises from Director of Factories Punjab and

shall submit certificate to the effect that measures provided by the industry are adeqguate and
all safety measure are in place to avoid such incident in future within one month
The ndustry shali get satety audit of its premises from institute of repute and shall submit the

5-Y

report within one month.

5. The industry shall provide additional precautionary meastres such as handheld gas analyzers
and highly sensitive gas sensors on overall boundary wall of the unit with siren system.
6. tnvironmental Engineer, Punjab Poliution Control Board, Regional Office, SAS Nagar shall visit

tne industry in the last week of September, 2023 to verify the contention of the industry w.r.t
vanous compliance made by it and carry out complete monitoring of t1P, APCDs &
groundwater and thereafter o send the consolidates report  alongwith concrete
recommendations so as to enable the cumpetent author ', 1o proceed further i the matter.

|-



And whereas, the industry hos Iailegro comply with the decisions personal hearing

held before the Chairman of the Board on 01/09/2023 in stipulated time period given to it.

The industry has not yet got re-verification of premises from Director of Factories, Punjab
and has not submitted certificate to the effect that measures provided by the industry are
odequate and all safety measure are in place to ovoid any incident in future.

The industry not submitted safety audit of its premises carryout out from institute of
repute,.

The industry has not yet provided gos anolyzer and sensor in its premises.

And whereas, the Board vide letter no. 9954 dated 04.01.2024 has issued follcwing

directions u/s 33- A of the Water (Prevention & Control of Pollution) Act, 1974 to the industry

A.

B8

The industry shall reduce the production capacity of the unit by 25%, till the time final
cnvironment audit report is received from TIFT, Patiala.
The industry shall not discharge any quantity of treated/ untreated trade effluent outside its
premises or plantation purpose, under any circumstance.
The industry shall obtain revised Consent to Operate under the Water Act, 1974 and Air Act,
1981, for reduced production capacity.

And whereas, the industry has now applied for renewal of consent to operate of the

Board os required under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &

Contro

ASO on

~

N

"o Pollution) Act, 1981 alongwith requisite documents and consent fee.

And whereas, the industry was visited by AFE of Regional Office, SAS Nagar alongwith
02022024 and it was observed as under:

The industry Nectar Lifesciences, Unit-Il which is a bulk drugs manufacturing unit was in
overation The industry is also having its sister concern company involved in manufacturing
f bulk drugs located in Haripur Hinduan namely M/s Nectar Lifesciences, Unit | and the

cifluent generated from this industry is also treated along with its own effluent. The effluent
of unit no.1is being carried through underground pipeline o unit no. Il for treatment.

The industry has installed 02 no. boiler of capacity 40 TPH each, equipped with separate
£SPs as APCDs. During visit, only one of the boiler of capacity 40 TPH was in operation and
the second boiler of capacity 40 TPH was under maintenance. The industry is using rice husk
and chopped wood as fuel in the boiler. The representative of the industry informed that on
an average 50-60 Ton of ash is produced per day. The industry has instalied ane no. ash
storage silo of capacity 50 Ton with 02 no. boiler of capacity 40 TPH each.

The industry has also installed another botler of capacity 25 TPH, which was found in
operation. The industry has installed bag filter house as APCD with the said boiler. However,
the industry has not provided odequate stack height with the said boiler and sampling
plotform with the soid stack, due to which stack emission sampling could not be carried
out by the visiting team. The industry hos not instolled online SPM meter with stack of the
said bofler.

The industry has installed incinerator for incineration of hazardous waste being generated
from the unit. However, the said incinerator was not in operation during the visit

The industry has installed 03 no. SRPs in its premises. The industry has installed only VOC
meter with the SRP and no TOC meter has been installed by the industry.

There are 02 no. of old separate holding tanks for storage of HTDS and LTDS efﬂus’m‘:'emg
cransported from units. During visit, it was observed that the industry has now stopped
taking effluent into these tanks and is directly transporting effluent into ETP and MEE.
further, the guantity of effluent earlier stored in these tanks was also found to be
significantly reduced.

The industry has installed 02 no. tubewells for abstraction of ground water in its premises
for treatment of HTDS effluent of unit 1 & 2, the industry has instailed 02 MEEs of capacity
3150 K11 & 90 KLD.

The industry has installed ATID tor thickening of MEE concentrate and MEE condensate is
being sent to ETP for treatment along with LTDS effluent of Unit-1& 1.

10. The industry has installed ETP based on physic-chemical treatment followed by biclogical

11

treatment for treatment of LTDS being generated from Unit-1& Il and MEE condensate.
The industry is re-using treated effluent for cooling tower makeup as well as plantation

purpose within its premises

— n_.._
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12. The industry has developed plantation area as per Karnal Technology near Admin Building in
an area of around 4 acres. Besides the plantation area developed as per Karnal Technology,
the industry has also developed green area as lawns inside the premises of the industry. The
industry is using treated wastewater for plantation purpose in the said area.

13 The industry has installed CCTV camera near the main garland storm water drain near MFF
area. During last visit, the industry was asked to install two more CCTV at following location,
immediately:-

v Near final outfall of storm water drain of the industry into natural choe
v Near subsidiary storm water drain of the industry near the plantation area.

But, the industry has fails to install CCTV camera at the above mentioned locations till date.

And whereas, the industry has failed to comply with the conditions of consents earlier
granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention &
Control of Pollution) Act, 1981 and decisions of personal hearing given to it before the Chairman of the
Bfoard on 01/09/2023. Thus, the industry is not complying with the provisions of the said Acts

And whereas, the matter has been considered by the Competent Authority and it has
been decided to issue show cause notice for refusal of consent to operate under the Water (Prevention
& Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 after affording
an opportunity of personal hearing, due to aforesaid violations.

As such, you are, hereby, afforded another opportunity to appear in person before the
Chairman of the Board in his office at Punjab Pollution Control Board, Vatavaran Bhawan, Nabha
Road, Patiala on 22/3/2024 at 11.30 am to explain your failure to comply with provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention and Centrol of Pollution) Act, 1981,
faiiing which. It will be presumed that the industry has nothing to say in the matter and further action
under the provisions of the said Act, will be taken against the industry, without any further notice/
opportunity.

—<d
Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board

-
Endst. no. XQ-_" 2;1 Dated -t L Zama
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regionai Office, SAS Nagar for information and necessary action. It is requested to get
the copy of the notice delivered to the industry through special messenger/ e-mail/ WhatsApp and
send the receipt of the same to this office and also ensure its presence on the said date and time of
hearing. 1t is also requested to submit his comments on the reply to be submitted by the industry
w.r.t. w.r.t. notice as well as comment upon the analysis results and send fresh vecommendatlons

accordingly, well before the date of hearing. —

—

5 L;OL
Environmental Engineer
for & on behalf of the

Punjab Pollution Control Board

—13-
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To

M/s Nectar Lifesciences (P) Ltd. (Unit-11),
Vill. Saidpura, Tehsil Dera Bassi,
Distt. SAS Nagar

Subject: Proceedings of the personal hearing given to M/s Nectar Lifesciences (P) Ltd. (Unit-1l),

Vill. Saidpura, Distt. SAS Nagar w.r.t show cause noticg for refusal of renewal of consent
to operate under the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 before the Chairman of the Board on

1/4/2024
The following were present:

From Board's side:

Er.G.S. Majithia, Member Secretary

Er. Pardeep Gupta, Chief Environmental Engineer (P)
Er. Lavneet Kumar, Senior Environmental Engineer (ZP-1)

Er. Rajeev Gupta, Environmental Engineer (zP-1/1)

From Industry side:

Sh. Sanjeev Goyal, CMD

Sh. H.P. Singh, President (Operations)

Itis intiatmed that the officers of the Board brought out that the industry was granted
consent to operate under the Water (Prevention & Control of 'Pollution) Act, 1974 vide no.
CTOW/Renewal/SAS/2023/ 23777031 dated 1/12/2023 and the Air (Prevention & Control of Pollution)
Act, 1981 vide no. CTOA/Renewal/SAS/2023/23772629 dated 1/12/2023, valid upto 31/1/2024 for
production of Menthol Crystals @16.6T/day, Menthol Flakes @ 6.6T/day,
@16.6T/day, Cefixime Trihydrate @1.786T/day,

Menthol liquid/powder

Cefuroxime Axetil (Amorphous) @1.65 T/day,

Cefpodoxime Proxetil (Coated) @0.007 T/day, Cefpodoxime Proxetil @0.017T/day, Cefditoren Pivoxil @

0.0035T/day, Cefdinir @ 0.05T/day, Ceftriaxone Sodium @ 0.84T/day, Cefotaxime Sodium @ 0.4T/day,

Cefepime Injection @ 0.0577T/day, Cefuroxime Sodium @ 0.02723T/day, Cephalothin Sodium @

0.05T/day, Cefazolin Sodium @ 0.00321T/day, Cefprozil @ 0.0005T/day, Cefoxitin Sodium @ 0.0017/day,
Ceftiofur @ 0.00003T/day, Ceftaroline @ 0.00002 T/day, Metformin HCL @ 0.07 T/day, Cefcapine Pivoxil
@ 0.00002 T/day, Sodium Carbonate @ 0.002 T/day, L-Arginine @ 0.002T/day,

@ 0.015 T/day, Ceftibutene Hydrate @ 0.02 T/day and Cefotium HCL

Ceftazime Pentahydrate

@ 0.015 T/day subject to the

conditions mentioned therein.

The industry was issued notice for 33-A of the under the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981, alongwith an
opportunity of personal hearing before the Chairman of the Board on 1/9/2023. After hearing, it was
decided as under:

1. Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall
immediately encash bank guarantee amounting to Rs. 10.0 lakhs which is already deposited with
the Board by the industry as an assurance and send the report thereafter.

2. The industry shall submit a new bank guarantee amounting to Rs. 10.0 |akh

$ as an assurance to
comply environmental laws all the times,

_.IH\
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The industry shall get safety audi

report within one month
handheld gas analysers ard

al precautionary measures such as
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siren system.

highly sensitive gas sensors on overall hound
ab Pollution Control Board, Region

Environmental Engineer, Punj
ptember, 2023 Lo verify the contention of the industry Wt uano:,

industry in the last week of Se
nonitoring of tte, A

pPChs & groundwater and

compliance made by it and carry out complete 1

with concrete a9 to ernahle

thereafter to send the consolidates report along recommendation’ 5

the competent authority to proceed further in the matter.

sions personal hearing held hefore the

The industry has failed to comply with the deci

Chairman of the Board on 1/9/2023 in stipulated time period given to it.

remises from Director of Factories, Punjah and

The industry has not yet got re-verification of p
has not submitted certificate to the effect that measures provided by the industry are adequate
and all safety measure are in place to avoid any incident in future.
The industry not submitted safety audit of its premises carryout out from institute of repute,.
The industry has not yet provided gas analyzer and sensor in its premises.

Therefore, the Board vide its letter no. 9954 dated 4/1/2024 has issued following

directions u/s 33- A of the Water (Prevention & Control of Pollution) Act, 1974 to the industry.

A.

The industry shall reduce the production capacity of the unit by 25%, till the time final
environment audit report is received from TIET, Patiala.

The industry shall not discharge any quantity of treated/ untreated trade effluent outside its
premises or plantation purpose, under any circumstance.

The industry shall obtain revised consent to operate under the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, for reduced

production capacity.
The industry has now applied for renewal of consent to operate of the Board as required

under Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution)

Act, 1981 alongwith requisite documents.

The industry was visited by officer of the Board alongwith ASO, Head Office Lab, Patiala

on 2/2/2024 and it was observed as under:

1.

Q.

The industry Nectar Lifesciences, Unit-Il which is a bulk drugs manufacturing unit was in operation
The industry is also having its sister concern company involved in manufacturing of bulk drugs
located in Haripur Hinduan namely M/s Nectar Lifesciences, Unit-| and the effluent generated from
this industry is also treated along with its own effluent. The effluent of unit no 1 is being carried
through underground pipeline to unit no. Il for treatment.

The industry has installed 02 no. boiler of capacity 40 TPH each, equipped with separate £5Ps as
APCDs. During visit, only one of the boiler of capacity 40 TPH was in operation and the secongd
boiler of capacity 40 TPH was under maintenance. The Industry is using rice husk and chopped
wood as fuel in the boller. The representative of the Industry informed that an an average 50 60
Ton of ash is produced per day. The Industry has Installed one no. ash storage silo of capacity 50

Ton with 02 no. boiler of capacity 40 TPH each.
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The indus .
try has also installed another boiler of capacity 25 TPH, which was found in operation

The ""UUStfy has installed bag filter house as APCD with the said baller. However, the industry has
not provided adequate stack height with the said boiler and sampling platform with the said stack,
due to which stack emission sampling could not be carried out by the visiting team. The industry
has not installed online SPM meter with stack of the said boiler.

The ‘"duslrv has installed incinerator for incineration of hazardous waste being generated from
the unit, However, the said incinerator was not in operation during the visit.

The industry has installed 03 no. SRPs in its premises. The industry has installed only VOC meter
With the SRP and no TOC meter has been installed by the industry.

There are 02 no. of old separate holding tanks for storage of HTDS and LTDS effluent being
transported from units. During visit, it was observed that the industry has now stopped taking
effluent into these tanks and is directly transporting effluent into ETP and MEE. Further, the
quantity of effluent earlier stored in these tanks was also found to be significantly reduced.

The industry has installed 02 no. tubewells for abstraction of ground water in its premises.

For treatment of HTDS effluent of unit 1 & 2, the industry has installed 02 MEEs of capacity 350
KLD & 90 KLD,

The industry has installed ATFD for thickening of MEE concentrate and MEE condensate is being
sent to ETP for treatment along with LTDS effluent of Unit-I& II.

The industry has installed ETP based on physic-chemical treatment followed by biological
treatment for treatment of LTDS being generated from Unit-I& Il and MEE condensate.

The industry is re-using treated effluent for cooling tower makeup as well as plantation purpose
within its premises.

The industry has developed plantation area as per Karnal Technology near Admin Building in an
area of around 4 acres. Besides the plantation area developed as per Karnal Technology, the
industry has also developed green area as lawns inside the premises of the industry. The industry
is using treated wastewater for plantation purpose in the said area.

The industry has installed CCTV camera near the main garland storm water drain near MEE area.

During last visit, the industry was asked to install two more CCTV at following location,

immediately:-
v Near final outfall of storm water drain of the industry into natural choe.
v Near subsidiary storm water drain of the industry near the plantation area.

But, the industry has fails to install CCTV camera at the above mentioned locations till

The industry has failed to comply with the conditions of tonsents earlier granted to it

under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of

Pollution) Act, 1981 and decisions of personal hearing held before the Chairman of the Board on 1/9/2023.

Thus, the industry is not complying with the provisions of the said Acts.

The matter in case of OA no.173 of 2023 tilted as Shalbhijit Singh V/s State of Punjab was

heard by the Hon'ble NGT on 5/3/2024 and the operative part of the said orders is reproduced as under:

"S.

"

In the previous proceedings, learned Counsel appearing for the PPCB had also stated as under:
JUPTUUISUUPRRRIPI 0 0 S R R RIS XXX

6. Learned Counsel oppearing for the PPCB has submitted that sample analysis

report of the samples taken from the unit Is awaited. Therefore, a fresh report ofter
obtalning sample analyss report will be filed. The PPCB Is also directed to carry out

water audit ond submit the water audit report as also the water flow chart of the

unit in question and also point out the sample analysis report of discharge of water

from the unit by whatever source. The report will also disclose the manner of
disposal of sludge by the unit In question and quality of groundwater around the

_-lé_‘ ;




Proceedings (Autosaved ),

industry. L

fig @;:v l:‘p'r';; re;:;n be filed w erlod of six weeks by e-mail at judicial-
. erably in the form ,

ihe form of image BOE * form of searchable PDF/OCR Support POF and not in

0. No report i
portin terms of the above statement has been filed but a short reply dated 04.03.2024 has

been fil i

EngineL’:i(:\gs:‘;:gch‘:z:otghe(;gB ha(.’ engaged School of Energy and Enyi(onment, Thapar Institute of

and that the report from Zh ; )'. Patiala to carry out the ground water study in and around the industry

tgam 58 6 Cemsconciial t:lrt\’stltute has been received by the PPCB and which is being examined by the

recommendations in d oy the. Board for the purpose and that the team will submit conclusive
s in due course of time. Hence, four weeks’ time has been prayed for.

Z.ngineefi): l;:eT exhamunatlon of. the report of School of Energy and Environment, Thapar Institute of
”g~ ec n.ology, we find that at the end of the report, following note has been appended
an:t:; ’IT::isore’pon is based on the technical information provided by the industry
o n oad ass'efsed by TIET team with all the material balance calculations
'“’ ing the industry visit and cannot be deemed to be a certificate for any legal

implications.”

1"9(1 u;’;:'zw;):;he albo:.e note, we had p'ut a‘que.stion to the Counsel for PPCB, can such a report be
e y Tribunal w lch‘had no legal implications? Learned Counsel for the PPCB submitted that

eron can be of some assistance but now, the PPCB will take fresh samples and get them analysed
ar?d fnle a fresh report in terms of the directions contained in paragraph 6 of the order dated 05.01.2024
within a period of four weeks.

9. N Hence, the fresh action taken report in terms of the above be filed within four weeks by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

10. List on 15.05.2024."

The matter was considered by the Competent Authority and it has been decided to issue

show cause notice for refusal of consent to operate under the Water (Prevention & Control of Pollution)

Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 after affording an opportunity of

personal hearing, due to aforesaid violations.

Therefore, the industry was served show cause notice for for refusal of renewal of consent
to operate under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention and
Control of pollution) Act, 1981 vide Board’s letter no. 12726-27 dated 15/3/2024 alongwith an

opportunity of personal hearing before the Chairman of the Board on 22/3/2024, which was postponed

to 28/3/2024 and further postponed to 1/4/2024 due to administrative reasons.

Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar
ctar Lifesciences (P) Ltd. (Unit-1) is operating without valid CTOs under the both Acts.

reported that M/s Ne

EE, RO recommended that the SCN for the violations of the provisions of the said Acts may be issued to

the industry.
Sh. Sanjeev Goyal, CMD and Sh. H.P. Singh, President of the unit have attended the

hearing and submitted written reply, which was taken on record. They informed during hearing that the

industry has already complied with all the
Board on 1/9/2023. The industry has submitted safe
and Consultants Amritsar & M/s Fire and Industrial 52
by Er. Parmaal singh, Chartered Engineer and Er. Vishnu Sharma, Sr. Consultant of the Companies
respectivelv. A perusal of said safety audit report revea

detectors and sprinklers to deal with emergency situation.
lled fire fighting system with sprinklers. During hearing

decisions of personal hearing held before the Chairman of the
ty audit report duly carried out by M/s P.J. Engineers

fety Consultancy Service, Panchkula duly approved

Is that the industry has installed ammonia fixed

The ammonia gas detector has been installed

in the VAM unit alongwith hooter and also Insta

they shown the Guidelines for Continuous Emission
(TOC)/ total hydro carbon (THC)/ volatile organic carbon

Monitoring System issued by CPCB vide year 2018 As

per the said guidelines, total organic carbon
(VOC) are required to be monitor in the stack emission using Continuous Emission Monitoring System

: NEEE
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S, only one eith

) erof TOC/ THe .

Industry has alreaq / VOC is required 0 be Installed by the industry with SRP section and
Vinstalled VOC meter with the said section '

Thu Proceedings (Autosaved - 2023)
the
The industry b
: as i -
drain. During h ¥ has already installed PTZ cameras covering storm water outlet and subsidiary

earing, the
CMD of the industry informed that a boller of capacity 25 TPH equipped with

bag filter hoy
S€ as APCD i ,
s not being operated and steam requirement are being met from two no. boiler

of Capacity 40

TPH each : ;
25 TPH witho - He assured during hearing that the industry will not operate a boiler of capacity

. ‘ 'ut providing stack adequate height alongwith sample collection facility without obtaining
Prior permission from the Board.

. prem:ehs' :: S.ingh, President (Operations) informed that the boiler ash being sfn'erated from

eing managed and handled in an environmentally sound manner by giving the same

to the brick kiln owners being operated in the vicinity of the industrial premises. He also informed that

“ the excess quantity of fuel ash is being utilized as fill material in low lying areas. He further informed that
records in this regard i.e. generation and disposal of fuel ash are aiso belrig mintained.

Itis pertinent to mention here that original application no. 173 of 2023 titled as Shalbhjit

Singh V/s State of Punjab is pending in the Hon'ble NGT, New Delhi and next date of hearing has been

fixed on 15/5/2024. However, as per the orders of Hon'ble NGT, the Competent Authority of the Board

has already constituted team of officers of the Board to visit the industry and carry out the study as per

the mandate given by the Hon'ble NGT in paragraph 6 of the orders dated 5/1/2024. During hearing, the

authority was apprised that the said Committee has already visited the unit and carried the study by

collecting groundwater samples from inside as well as outside the industrial premises and report is under

preparation. )
The CMD of the industry assured that the industry will comply with the environmental
laws as well as conditions of consent to operate granted to the industry under the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 all the times. He
requested for grant of CTOs applied under the Water (Prevention & Control of Pollution) Act, 1974 and
the Air (Prevention & Control of Pollution) Act, 1981 for a long period.

During hearing, the representative of the industry also informed that the renewal of CTOs
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981 of other unit namely M/s Nectar Life Sciences Ltd., (Unit-I) has also been applied
online to the Board alongwith requisite fee and documents. ,

After hearing the officers of the Board and the representative of the industry, the

Chairman of the Board decided as under:
Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be issued that

1)
the industry shall not operate boiler of capacity 25 TPH without providing stack of adequate height
alongwith sample collection facility under any circumstances and without obtaining prior
permission from the Board.

2) The compliance report submitted by the industry be given to the Committee already constituted
by the Board to examine the compliances made by the industry.

3) The Committee shall submit the report within 3-days to the Competent Authority of the Board
alongwith recommendations.

4) On the receipt of the report from the Committee, renewal of consent to operate applied by the
industry under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981 will be decided on merits.

You are, therefore, requested to comply with the aforesaid decisions of the personal

hearing. l

P Dy A

Environmentpl E gine:Y

_ l % _ ' for & on behalf of the
Punjab Pollution Control Board
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B u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 as
In 1987 to M/s Nector Lifesciences (P) Ltd. (Unit-il), Vill. Saidpuro, Tehsil Dera
Bassi, Distt. SAS Nagar

Sub.jer.t: Directions u/s

(NOC) of the B Whereas, "“ii mandatary on the part of the industry to obtain the 'consent to establish’
B o, Aoard as 'e‘!U'VEU u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and
e Air (Prevention & Control of Pollution) Act, 1981, for establishment of an industrial unit

And whereas, it is also mandatory on the part of the industry to obtain the consent to

operat g 7
i e of ‘he Board u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, to operate its plan,
'scharging of emissions arising from its premises.

contrord And whereas, it is also mandatory on the part of industry to install adequate pollution
"trol devices, so as to ensure that the concentration of various pollutants discharged by the industry
1s within the permissible limits prescribed by the Board.

And whereas, it is obligatory on the part of this industry to dispose off its emissions

into atmosphere scientifically so that there is not air pollution
And whereas, the industry was granted consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/SAS/2023/ 23777031 dated
12/2023 and the Air (Prevention & Control of Pollution) Act, 1981 vide no.

CTOA/Penewal/SAS/2023/23772629 dated 1/12/2023, valid upto 31/1/2024 for production of

Mentho! Crystale @16.6T/day, Menthol Flakes @ 6.6T/day, Menthol liquid/powder @16.6T/day,

Cefoame Tii, drete @1.786T/day, Cefuroxime Axetil (Amorphous) @1.65 T/day, Cefpodoxime Proxetil

(Coated) @0 00/ 7, day, Cefpodoxime Proxetil @0.01T/day, Cefditoren Pivoxil @ 0.0035T/day, Cefdinir

@ 0.05T/day, Ceftriaxone Sodium @ 0.34T/day, Cefotaxime Sodium @ 0.4T/day, Cefepime Injection

@ 0.0577T/day, Cefuroxime Sodium @ 0.027237T/day, Cephalothin Sodium @ 0.05T/day, Cefazolin

Sodium @ 0 00321T/day, Cefprozil @ 0.0005T/day, Cefoxitin Sodium @ 0.001T/day. Ceftiofur @

0.00003T/day, Ceftaroline @ 0.00002 T/day, Metformin HCL @ 0.07 T/day, Cefcapine Pivoxil @

0.00002 T/day, Sodium Carbonate @ 0.002 T/day, L-Arginine @ 0.002T/day, Ceftazime Pentahydrate

@ 0.015 T/day, Ceftibutene Hydrate @ 0.02 T/day and Cefotium HCL @ 0.015 T/day subject to the
_onditions mentioned therein.

And whereas, the industry was visited by officer of the Board alongwith ASO, Head
Office Lab, Patiala on 2/2/2024 and it was observed as under:

1 The industry Nectar Lifesciences, Unit-Il which is a bulk drugs manufacturing unit was in
operation. The industry is also having its sister concern com.pany involved in manufacturing of
bulk drugs located in Haripur Hinduan namely M/s Ne}ctar Lifesciences, Unit-1 and the effluent
generated from this industry is also treated along with its own effluent. The effluent of unitno.1
is being carried through underground pipeline tg unit no. Il for treatment.

2 The industry has installed 02 no. boiler of capacity ap TPH each, equipped with separate ESPs

- as APCDs. During visit, only one of the boiler of capacity 40 TPH was in operation and the second
toiler of capacity 40 TPH was under maintenance. The industry is using rice husk and chopped
wood as fuel in the boiler. The representative of thg industry informed that on an average 50-
60 Ton of ash is produced per day. The industry has installed one no. ash storage silo of capacity
50 Ton with 02 no. boiler of capacity 40 TPHeach. _

3 The industry has also installed another boiler of capaqty 25 TPH, which was found in operation

A The industry has installed bag filter house as APCD with the said boiler. However, the industry

has not provided adequate stack height with the said boiler and sampling platform with the
said stack, due to which stack emission sampling cpu!d not be carried oug by the visiting team.
The industry has not installed online SPM meter with stack of the Said boiler.

A The industry has installed incinerator for incineration of hazardox.as waste being generated from
the unit. However, the said incinerator was notin operatlfzn during thg visit.

S. The industry has installed 03 no. SRPs in its premises. The industry has installed only VOC meter
with the SRP and no TOC meter has been installed by the industry.

6. There are 02 no. of old separate holding tanks for storage of HTDS and LTDS effluent being

transported from units. During visit, it was observed that the industry has now stopped taking

-— p—
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effluent into these tanks and is directly tr;‘“’m'"‘ effh;e.':nd to be significantly reduced.
quantity of effluent earlier stored In these tanks was 2 " of round water in its premises.
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i i rthe main gar p o

13. The industry hasmstalledCCTVcamerakr:;ato ] W0 ' ore CCTV at following location,

During last visit, the industry was as
e industry into natural choe.

immediately:-
v Near final outfall of storm water drain of th :
4 Near subsidiary storm water drain of the industry near the plantation area |
has fails to install CCTV camera atthe above mentioned
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conditions of consents earlier
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981 and decisions of personal

| of Pollution) Act, 3¢ .
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locations till date.
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the provisions of the said Act.
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affording an opportunity of personal hearing, d
And whereas, the industry was served show €

consent to operate under the Water (Prevention & Contro
(Prevention and Control of Pollution) Act, 1981 vide Board’s letter no. 12726-27 dated 15/3/2024

alongwith an opportunity of personal hearing before the Chairman of the Board on 22/3/2024, which
was postponed to 28/3/2024 and further postponed to 1/4/2024 due to administrative reasons.
And whereas, th eEnvironmental Engineer, Punjab Pollution Control Board, Regicnal
Office, SAS Nagar reported that M/s Nectar Lifesciences (P Ltd. (Unit-1) is operating without valid CTOs
under the both Acts. EE, RO, recommended that the SCN for the violations of the provisions of the said

Acts may be issued to the industry.
And whereas, Sh. Sanjeev Goyal, CMD and Sh. H.P. Singh, President of the unit have

attended the hearing and submitted written reply, which was taken on record. They inforrned during
hearing that the industry has already complied with all the decisions of personal hearing held before
the Chairman of the Board on 1/9/2023. The industry has submitted safety audit report duly car. =d
out by M/s P.J. Engineers and Consultants Amritsar & M/s Fire and Industrial Safety Consultancy
Service, Panchkula duly approved by Er. parmaal Singh, Chartered Engineer and Er. Vishnu Sharma, Sr
Consultant of the Companies respectively. A perusal of said safety audit report reveals that the industry
has installed ammonia fixed detectors and sprinklers to deal with emergency situation. The ammonia
s been installed in the VAM unit alongwith hooter and also installed fire fighting system
they shown the Guidelines for Continuous Emission Manitoring System
he said guidelines, total organic carbon (TOC)/ total hydro
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C
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collecting groundwater samples from insiq
under preparation. !

of the org 3Ty out the study as
Itee hag already :i'ssi::t:: 5/1/2024. During heari‘:: :::
@ unit and carried the st ‘
udy by

€ as well
S outsi .
tside the industrial premises and report is

And weh ion & Control of Polluti |
ST e R rals, the representative of the indust lluuop) Act, 1981 for a long period.
Pollution) Act 1981re:e”“0n & Control of Pollution) Act 1;;:'50 e L
; of other unit namel ) and the Air (Prevention & Control of
i . Y M/s Ne ife Sci . AR
online to the Board alongwith requisite fee and d;lczf;getSClences MDA A PSR
And wherea : H3S:
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afiorparmission.fomithe Baar; y er any circumstances and without obtaining

2) The compli i i
: pliance report submitted by the industry be given to the Committee already
1 cTonstltuteq by the Board to examine the compliances made by the industry.
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alongwith recommendations. .
4) On the receipt of the report from the Committee, renewal of consent to operate applied by

the industry under the Water (Prevention & Control of Pollution) Act, 1974 and the Air
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And wehras, the proceedings of the aforesaid personal hearing were conveyed to the
industry as well as Environmental Engineer, Regional Office, SAS Nagar vide letter no. 191-92 dated
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1, respectively.

of the Board is of the Vi
31-A of Air (Prevention
And where

issue directions u/s 31-A of the Ai
Now, therefore,

providin
circumstan
in case of

partners of an
(Prevention & Control ©

control of Pollution) Act, 198 )

sr. Environmental Engineer
for and on behalf of the
Punjab Pollution Control Board

Dated 1 O""t M
the Environmental En, ifleer, Punjab Pollution
f the directions\[ssped as above.
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gar for the compliance 0
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Sr. Envir mentalkn ineer

for ang-an behalf of the
Punjab Pollu Control Board
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_PUNJAB PUNJAB POLLUTION CONTROL BOARD <o~ LiFF

M‘ Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala - 147001 l\\z/ Lifestyle for
‘u .. Website:- www.ppeb.gov.in

h\ | /4

ifﬁcc Dispatch No : Registered/Speed Post A Date:

) Industry Registration ID: R1254822596 Application No: 24871524

To,
Mr Puneet Sud
Nectar Lefesciences Ltd (unit-2)
Mohali,Mohali-140507

Subject:  Renewal of consent to operate granted u/s 25/26 of the Water (Prevention & Control of Pollution) Act, 1974

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOIV/I;e;;w:ai/S/ZS‘/'éb24;2;(Y7/5247 B
Date ofissue: 02/05/2024 B N -
LDatc of expiry : 30/09/2024 *
| Certificate Type : Renewal - ]
’ Previous CTO No. & Validity : CTOW/Renewal/SAS/2023/ 23777031
From:01/12/2023 To:31/0172024

| S ——— ===

2. Particulars of the Industry

rNamc & Designation of the Applicant Mpr. Manoj Bidhar, (Dgm-environment) ]
5 e e =
( Address of Industrial premises Nectar Lifesciences Ltd (unit-2),

Village Saidpura, Tehsil Dera Bassi.
L - - Derabassi,Sas Nagar-140507 ]
| Capital Investment of the Industry 93121.86 lakhs j
|59 e S N S—

[Category of Industry o Red NI

Drugs and Pharmaceuticals

| Type of Industry .. |
Scale of the Industry Large -
| Office District e Sas Nagar = B ,7:}

“Ihis is computer generated document from QCMMS by PPCB”
Nectar Lifesciences Ltd (unit 2) Village Saidpura, Tehsil Dera Bassi,Derabassi Sas Nagar, 140507
Pugel
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1

éi}loth;l ﬁ?znoand conditions same as mentioned in the consent no. C1‘OW/chewal/SA_s/2023/ i dale(;i 5/12/§0ﬁ3 e

original o6 24) 1ssued to the industry is hereby extended upto 30/9/2024. This extension letter may be appen 5 .wn the

1) This Cogscnt letter issued to the industry and subscquent cxtension letter with an addmonal C”F‘d‘f“;g;“ utptlcr.[ tal install
R sent to operate is being granted to the industry only for maximum operation of the unit @it ofiliie olal insiaed

p 10n capacity. The industry shall not exceed the said capacity without prior permission from PPCB.

2) The industry shall comply with the dircctions issucd by the Board u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974, vide letter no. 9954 dated 4/1/2024, at all times.

3) The industry shall comply with the directions issued by the Board u/s 31-A of the Air (Prevention & Control of Pollution)

Act, 1981 vide Board's letter no. 224 dated 10/4/2024, at all times.

4) The industry shall operate its ETP and MEE regularly and efficiently so as to achicve the all the desired standards laid down

by the Board all the times.
5) The industry shall not discharge treated/ untreated cffluent into Habatpur drain under any circumstances.

6) The industry shall stop taking domestic c{fluent in the ETP to install STP of adequate capacity within two months, so as to
reduce the pollution load on ETP, which also help disposal of R.O permeate onto land for plantation.

7) The industry shall immediately empty HTDS effluent storage tank within one month by sending the alrcady accumulated
Sludgc; to Nimbua in an environmentally sound manner by adopting proper manifest system. The industry shall lift the sludge of
quantity 676 MT (approx.) to Nimbua within 15-days.

8) Thc industry shall comply with the conditions mentioned in the Environmental Clearance granted to the unit by STEAA,
Punjab under the EIA notification dated 14/9/2006 vide letter dated 25/1 172021.

9) The industry shall ensure that no problem related to air and water pollution is being caused by the unit due to its operation and
no public complaints are received by the Board in this regard.

10) The industry shall not discharge any effluent at any unauthorized place by any unauthorized means i.e. shall not discharge
any wastewater outside its premises or in any drain/ inland surface waters/ drain/ choe/ nallah/ onto land for stagnation or
outside its premises, at any time, under any circumstances.

11) The industry has been approved by the Board from pollution angle and the industry shall obtain the statutory clcarances/
permissions from all other concerned departments.

12) The adequacy/ efficacy of the pollution control arrangements shall be the sole responsibility of the industry and the industry
shall be bound to implement/ upgrade its pollution control arrangements as per the discretion of the Board to achicve the
prescribed emission/ effluent standards, as amended from time to time.

13) The industry shall ensure the compliance of provisions of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/ or any other environmental law
applicable to him and Rules, Circulars & Directions issued by the Board from time to time.

14) The consent to operate is being issued to the industry based upon the documents/ information submitted by it along with the
onlinc application form. The Board would be at liberty to take penal action against the industry and its responsible/ concerned
person(s) in case information/document 1s detected as incorrect/ false/ misleading at any point of time, without any opportunity

of Personal Hearing.
15) In case the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution) Act, 1974, the Air

(Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and/ or any other environmental law
applicable to the industry and Rules, Circulars & Directions issued by the Board from time to time, action as deemed fit si.all be

taken against the industry.

‘
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(Rajeev Gupta)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action plecasc:

1) The Environmental Engincer, Punjab Pollution Control Board, Regional Office, SAS Nagar.

+

02/05/2024
(Rajeev Gupta)
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
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PUNJAB POLLUTION CONTROIL BOARD o’ LiFE
PUNJAB , @
Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala - 147001 \\K/ lélrtesgr':n'grzt
— — ’ "
TN TN Website:- www.ppeb.gov.i
X1 "
Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: R1251522596 Application No: 24871451

To,
Mr. Manoj Bidhar
Nectar Lefesciences Ltd (unit-2)
Mohali,Mohali-140507

Subject:  Renewal of Consent to Operate under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CTOA/Renewal/SAS/2024/24871451

Date of issue : 02/05/2024
'patc of expiry : 30/09/2024 B -
Certificate Type : Renewal

CTOA/Renewal/SAS/2023/237726
From:01/12/2023 To:31/01/2024

.

| Previous CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant Mr. Manoj Bidhar, (Dgm-environment)

Nectar Lifesciences Ltd (unit-2),

Address of Industrial premises
Village Saidpura, Tehsil Dera Bassi,
Derabassi,Sas Nagar-140507 - -
93121.86 lakhs

Eapital Investment of the Industry

Red |

Drugs and Pharmaceuticals

 Category of Industry
Type of Industry
Scale of the Industry B

Office District

Large ) -

Sas Nagar

"This is computer generated document from OCMMS by PPCB"
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All the term anq conditions same as mentioned in the co§sc§l§). CTOA/Renewal/SAS/2023/237726 dated 1/12/2023 (valid |
upto 31/1/2024) issued to the induskry is hereby extended upto 30/9/2024. This cxtension lettcr may be appended with the \
original consent letter jssucd to the industry and subscquent extension letter with an additional condition as under: _

1) Thls.conscnt to operate is being granted to the industry only for maximum opcration of the unit @ 75% of the total installed
production capacity. The industry shall not exceed the said capacity without prior permission from PPCB.

2) The indugtry shall comply with the dircctions issucd by the Board u/s 33-A of the Water (Prevention & Control of Pollution)
Act, 1974, vide letter no. 9954 dated 4/1/2024, at all times,

3) The indu.stry shall comply with the directions issued by the Board u/s 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 vide Board's letter no. 224 dated 10/4/2024, at all times.

4) The industry shall operate its ETP and MEL regularly and efficiently so as to achicve the all the desired standards laid down
by the Board ail the times.

5) The industry shall not dischargc trcated/ untreated cffluent into Habatpur drain under any circumstances.

6) The industry shall stop taking domestic c(fluent in the ETP to install STP of adequate capacity within two months, so as lo
reduce the pollution load on ETP, which also help disposal of R.O permeate onto land for plantation.

7) The indgslry shall immediately empty HTDS effluent storage tank within onc month by sending the alrcady accumulated i
sludge to Nimbua in an environmentally sound manner by adopting proper manifest system. The industry shall lift the sludgc of
quantity 676 MT (approx.) to Nimbua within 15-days.

8) The industry shall comply with the conditions mentioned in the Environmental Clearance granted to the unit by STEAA,
Punjab under the EIA notification dated 14/9/2006 vide letter dated 25/11/2021.

9) The industry shall ensure that no problem related to air and water pollution is being caused by the unit due to its operation and
no public complaints are reccived by the Board in this regard.

10) The industry shall not discharge any effluent at any unauthorized place by any unauthorized means i.e. shall not discharge

any wastewater outside its premises or in any drain/ inland surface waters/ drain/ choe/ nallah/ onto land for stagnation or
outside its premises, at any time, under any circumstances.

11) The industry has been approved by the Board from pollution angle and the industry shall obtain the statutory clcaranccs/
permissions from all other concerned departments.

12) The adequacy/ efficacy of the pollution control arrangements shall be the sole responsibility of the industry and the industry
shall be bound to implement/ upgrade its pollution control arrangements as per the discretion of the Board to achicve the
prescribed emission/ effluent standards, as amended from time to time.

13) The industry shall ensure the compliance of provisions of the Water (Prevention & Control of Pollution) Act, 1974, tl = Air
(Prevention & Control of Pollution) Act, 1981, Environment (Protection) Act, 1986 and/ or any other environmental law
applicable to him and Rules, Circulars & Directions issued by the Board from time to time.

14) The consent to operate is being issued to the industry based upon the documents/ information submitted by it along with the
online application form. The Board would be at liberty to take penal action against the industry and its responsible/ concerned
person(s) in case information/document is detected as incorrect/ false/ misleading at any point of time, without any opportunity
of Personal Hearing.

15) In case the industry fails to comply with the provisions of the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and/ or any other environmental law
applicable to the industry and Rules, Circulars & Directions issued by the Board from time to time, action as deemed fit shall be
taken against the industry.

"This is computer generated document from OCMMS by PPCB"
Nectar Lifesciences Ltd (unit-2), Village Saidpura, Tehsil Dera Bassi,Derabassi,Sas Nagar, 140507

Page2
-73-




339

(Rajeev Gupta)
Environmental Engineer

For & on hehalf

of

(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:

1) The Environmental Engincer, Punjab Pollution Control Board, Regional Office. SAS Nagar.

02/05/2024

(Rajeev Gupta)
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Board)
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